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COUNCIL OF STATE. 
Monilay, /j,,, Febrltatg, 19'18. 

The Council met in the Council ChambE-.r of the Council House at 
Eleven of the Clock, the Honourable the President in the Chair. 

MEMBER SWORN. 

... The Honourable Mr. H. A. B. Vernon (Madras: Nominated Officia.l). 

QUESTIONS AND ANSWERS. 

FINAL ORDERS OF HIS MAJESTY'S GOVERNMENT ON THE REPOBT OF THE 
INDIAN SANDHUBST C.()MMI'rr.£E. 

1. THE HONOURABLE SIB PHIROZE SETHNA: Will Government 
please state whether they have received the final orders of Hi" Majesty's Gov. 
ernment on the report of the Indian Sandhurst Committee' If not, when are 
they likely to be received 1 

THE HONOulU.BLE l\lB. H. G. HAIG: His Excellency the Comma.nder·in· 
Chief hf's bee.l unavoidably detained else~here. With your permis>lion, Bir, 
I wiu aDSw£r this question. 

The final oroel'B ha.e not yet been receivf!d bllt are exp~.1tod in time foL' 
Government to announce them during t,he present Se""sion. 

QUES'l'IONS CONSIDERED .-\T THE CoNFERENCE OF MINISTERS BET.D IN DELlII 
IN JANUARY LAST. • 

2. THE HONOURABLE SIB PHIROZE SETHNA: Will Government 
please state what questions were considered at the Conference of Ministers 
held at Delhi on or about 9th January, 1928 , 

THE HONOURABLE KHAN BAlIADUR Sm MUHAMMAD HABI~ULLAH: 
Qu',stionf.! conneck"<i with eduC8.tlOn and loc:al pelt·government. 

RXCOMMENDA'l'IONS OF THE INDIAN AUXlLlABY AN)) TEJUUTOBIAL FORCES 
CollMITTEE. 

3. THE HON'OtmABLE SIB PHIROZE SETHNA: Will Government 
please lay on the table a ~tement !dlowing the progress made in each province 
in the matter of giving effect to those recommendations of the Indian Auxiliary 
and Territorial Forces Committee which have been accepted by His Majesty's 
Government' 

THE HOlllOUWLE Mr. H. G. HAIG (fin beha.H of Hi!c Excellency 
the Commn.nUt:l·.in.ChWf): In the Army Depal·tment resolution da.ted the 20th 
Augu'Jt bet, Go\-ernment stated that, 811 the present fina.ncial year was DOW 

( 15 ) A 



16 OOUNCIL OF STATE. [6TH FEB. 1928. 

well advanced, it would not be plS8ibJe to introduce the scheme as a whole 
before the 1st April 1928; but that they would endeavour to mtroduce por-
tions of the scheme during the current year, if funds could be reappropriated 
for the purpose. 

I am afraid that it ha.s not been po88ible 80 far to allot any money towa.rd! 
these measures during the expiring financial year. They will therefore be taken 
in hand from the beginning of the financial year 1928.29, and full budget pro-
vision is being made for the purpose. 

We are, however, proceeding with the necessary legislation and hope that 
it will be passed early in this Session. 

CoNSTRT1CTION OF A RAILWAY BETWEEN MANMAD AND MALEOAO:N. . . 
4. THE HONOUBABLE Sm PHIROZE SETBNA: Will Government 

plea.se state whether the Government of Bombay have recommended that a 
railway1!bould be constructed between Manmad and Ma.legaon 1 If 80, what 
action has been taken in the matter 1 

THE HONOURABLE SIB GEOFFREY CORBETT: The Government of 
Bombay recommended the construction of a line from Manmad via Malegaon 
to 8&tara, but thitl alignment wa.s found to be unremunerative. A proposal 
for a line of railway from Ma.nmad via Malegaon and Dhulia to Nardhana. ha.s 
now been received from the Agent and is at present being considered by the 
Railway Board. 

CONSTBUOTION OF THE BELAPUB NAStK RAILWAY. 
5. THE HONOt:RABLE SIB PHIROZE SETHNA: Will Government 

please state what progress has been made in the construction of the Belapl11' 
Na.sik Railway 1 ' 

THE HONOURABLE SIB GEOFFREY CORBETT: Engineering and Traffic 
reports have been received and are under consideration in the Railway Board's 
offiee. 

THE STATUTORY Col\IMISSION. 
6. TIn! HONOURABLE SIB PHIROZE SETHNA: Will Government 

please state if, in view of the movement for boycotting the Statutory Commis-
sion on Reforms, ibey have made any recommendations to the Secretary of 
State for India' H 80, what are those recommendations ! 

THE HONOURABLE MR. H. G. HAIG: The amwer is in the negative. 

RECOllD'lENDATIONS OF THE TAXATJON INQUIRY COMMrrrEE. 
7. THE HON01JB.ABLE SIB PHIROZE SETHNA: Will Government 

• please state what actionhaa 80 far been taken on the recommendations of the 
Taxation Inquiry Committee' 

THE HONOURABLE MR. E. BURDON: The a.ttention of the Honou~able 
Member is invited to Mr. McWatters' reply. to the question asked in the 
Council of State by the :S:onourable Mr. Suhrawardyon the 30th August 1927. 
That reply gave a full account of the general position, and since then there 
has been no development of special import.anceto record. 
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THE POST OFFICE GUARANTEE Fl'ND. 

'S. Tma HONOURABLE MR. G. S. KHAPARDE: Will the Government be 
pleased to state : 

(a) whether it is true that a fund called" The Post Offioe Guarantee 
}'und" was collected by 8JUlual contributions from 8Jl the em-
ployees of, the Postal Department below the grade of 
Deputy Postmaster General; 

(b) whether Government were the custodians of the said Fund; 
'(~ whether Government ceased taking contributions for the Fund 

since 1005; 
(d') whether the Fund W&8 abolished in 1926 ; 
(e) if the 8oD8wers to (a), (b), (e) and (d) are in the affirmative, what 

W&8 the balance on account of the Fund at the date of its 
abolition ; and 

(f) what became of the balance of the Fund' 

'THE HONOURABLE MR. A. C. MeW ATTERS : 
'(a) to (d) Yes. 
(e) &s. 10,75,654. 
(I) The balance of the Fund was credited t.o the Capital Account of the 

Posts and Telegraphs Department. 

NUMBER OF OFFICES IN A POSTAL INSPECTOR'S SUB-DIVISION. 

9. THE HoNOUBA.BLE MR. G. S. KHAPARDE: Will the Government 
he pleased to state : 

(a) whether there was a rule that one Postal Inspector's sub-division 
.,should not ordinarily coDsist of more than 40 offices ; 
.(b) whethf>.r this mle was observed for a number of years ; 
(e) whether this rule was abrogated; and 
(d) if so, why! 

'THE HONOURABLE MR. A. C. MoWATTERS: (a) This is substantially 
oCorrect though the rule was worded differently. 

(b) Yes, from 1889 to 1895. 
I(C) Yes, in 1906. 
(d) The rule became ·Qbsc;)lete in 1895 when a new standard was introduced 

ib&sed on the numberoI days' actual inspection which an Inspector was 
expected .to can:y Qut, .hut it was not formally cancelled until 1906. 

DUTIES OF INSPECTORS 0)" POST OYnCllls. 

10. THE HONOUlWlLE MR. G. S. KHAPARDE: (a) Is it a fact that, 
'with a view to extend and improve postal facilities in rural areas since the 
last 4 or 5 years, the number of new post oftices, letter boxes, pO&tQnen, village 
po8tmen ad runners, .etc., is being increased every year , . 

(b) Is it a fact that the IDBpeCtors of Post Offices are now required 
to inspect each post office twice:& year instead of only once a year f 

(e) Is it &. fact that they .are also required to pay as many surprise 
'visits to post offices &8 posaible f . 

(d) Is it.a fact that tbey ;are also required to take up investigation, 
.inq u mes and conduct prosecution cases .rela.t~ to the Post Office t 

A2 
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(8) Is it & fact that during recent years they were vested with full powers 
of traruders, appointments, punishments and dismissals of all officials of lower 
rank including postmen and village postmen, etc., etc. !. 

(J) Will the Government be pleased to state the number of additional 
appointments of Inspector of Post Oftices sanctioned throughout India and 
Burma during the years 1925,1926,1927 according to each Circle and also in 
the Central Circle separately for the Bame period! 

THE HONOURABLE MR. A, C. McWA'lTERS: 
(a) Yes. ' 
(b) Yes; the second inspection, however, is not detailed. 
(c) No, but when on tour Inspectors are required to pay unexpected visits 

to post offices at places through which they travel. 
(d) Inspectors are required to take up investigations and inquiries, but do 

not conduct prosecutions in all cases. 
(e) Yes. 
(/) 3 in 1925, 2 in 1926 and 6 in 1927. 7 more appointments are being 

sanotioned. The sanctioned number includes 2, I and 1, respectively, for the 
Central Circle. 

ApPOIN'!'MENT OF Cr.ERKS FOR THE OFFICES OF INSPECTORS OIt' POST OFFICES. 
ll. THE HONOURABLE MR. G. S. KHAPARDE: (a) Is it a fact that 

no clerk is sanctioned for the office of the Inspector of Post Offices ~ 
(b) Is it a fact that they are in consequence required to do in addition 

to other legitimate duties correspondence, copying work, filing papers, past. 
ing of correction slips, maintenance of records, preparation of due statements 
and returns and issuing of reminders' • 

(c) Is it lit fact that the All·India Postal Union and variowl Provincial 
associations have been preBBing hard for the urgent necessity of sanctioning at 
least one clerk for the office of Inspeotor of Post Offices since the last several 
years' 

THE HONOURABLE MR. A. C. MeW ATTERS : 
(a) Yes. 
(b) Yes, but work of the nature described docs not take up much of the 

Inspectors' time. 
(c) Yes. 

INCREASE OF THE TRAVELLING ALLoWANCE CF POSTAL OFFICIALS IN RERAR. 
12. THE HONOURABLE MR. G. S. KHAPARDE: (a) Is it a fact that 

the Central Provinces Government have increased the travelling allowance of 
officials subordinate to it ~ over 100 :r.er cent. , 

(b) Is it a fact that the travelling aitowanoe of touring officials in the 
Postal Department in Berar has not been specially increased , 

(c) Are the Government aware that the postal offioialsin Berar have in 
consequenoe suffered serious loss and hardship since the last several years , 

(d) Do the Government propoae to sanction a simila.r increue to postal 
offic~ at least with effec,t from 1st January, 1928, if not with retrospective 
eftect' 

THE HONOURABLE MR. A. C. MeW ATTERS : . 
(a) No. . 
(b) So far as mileage and halting allowances are concerned touring officials of 

the Post Office in Berar draw the same rates as those prescribed by the Central 
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Provinoos Government for its oWn officials except that postal officials for whom 
8p,lCial rates have been prescribed in the Civil Service Regulations are allowed 
the option of drawing those special rateS, which have not been inoreased. I 
if more advantageous to them. 

(c) No. 
(d) The question of the revision of the rates of travelling allowance ad. 

missible to Government servants in the Posts and Telegraphs Department for 
journeys on tour is under examination. ... 

TIME''l'ESTS FOR SUB AND READ POST OnICES, THE R.~ILWAY MAIL SERVICE, 
BTO. 

13. THE HONOURABLE MB. G. S. KHAPARDE: Will the Govern-
ment be pleased to lay on the table the old and the reviEed time·tests pre-
scribed for the sub and the head post offices, the Railway Mail Serville, Dead 
Letter Offices I¥1d Divisional Offices , 

THE HONOURABLE MR. A. C. McWATl'ERS: A copy of letter No. C. }4' •• 
4, ,c,l.a~d the l~th August 1922, from the Director General of Posts and Tele· 
graphs, to all Postmasters· General dealing with the old arid revised time·tests 
for head and sub.post offices is laid 011 the table. A statement showing the 
time·test in force for the Railway Mail Service is also laid on the table. The 
.question of revising it is under consideration. A statement showing the old 
and revised time·tests for Dead Letter Offices is laid on the table. A further 
revision of this time· test is under consideration. OWing to the difficulty in 
finding a suitable formula, there is. no time·test for Divisional Offices. 

LETTER FROM THE DIRECTOR GENEBAL 01' POSTS AND TELEGRAPHS, SIIILA, TO ALL POST' 
MASTE:a8 GENERAL, AND DEpUTY POSTMASTER GENERAL, BIND AND BALUCHISTAN, 
No. C. F •. 4, DATIIID THE 15TH AUGUST 1922. 

With reference to the Director-General's demi.official letter No. C. 1t".4, dated the 
:2IBt September 1921, I am directed to say that the suitability of the time allowances for 
dealing with the various d88lles of work done by the Post Office was investigated by Meurs. 
Shout and Naidu, whose recommendations, as shown in the two accompanying statements. 
have been accepted by the DiI'e(,tor General. This time·test will DOW replace the onc 
hitherto in use. / 

2. Reductions have been effected in the time·allowances in respect of paid unregis-
tered articles of the letter mail posted for despatch and received for delivery, the most 
marked instance being that applicable to paid artides received for delivery addressed in 
a tJff1&aC1Ilar. the time to be allowed for which has been nearly halved. The time allotted 
to • head office in respect of money orders iuued by its sub·offices has al80 been consider· 
ably reduced, while the allowances for iDIIured letters receivEOd in 8O~ting and posted for 
despatch have been slightly curtailed. On the other hand, the allowances for value· 
payable registered article!! of the letter mail received for delivery as well as for parcels 
in IJeneral have been increased and a small increase has been allowed for telegraphic and 
value-payable money orders paid. A head offi<'e will be allowed an extra 5 minutes for 
each sub-office in account wit.h it and an additional 2 minutes will be given to the aN'ount 
office in respect of every one of ita braDch offices. Further. the period of 8 minutes credited 
to an office in respect of its dealings with each village postman on his return from his beat 
hs.'1 been raised to 18 minutes, this allowance also being intended to cover the work on the 
day of departure of which no account has been taken hithert·o. In addition, provision 
has now for the first time been made for work performed in connection lI'ith cash Ccrti-
flcates and Government Securities. 
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3. The Director General has alBO been pleued to approve of the 'Adoption of the lollow. 
ing new principleB in conneotion with the application of the time·~ : ' 

(1) Deputy and AlIsistant Postmastel'8 are not to be reckoned aa part of the oleriOlll' 
staff of a post office. 

(2) A head clerk, who haa been vested with the powers of a Postmaster in any 
branch or branl'hes is to be taken aa the equivalent of only 1uJlf a olerk for' 
purposes of the time·test. 

(3) All offices with more than 15 olerks are to have a separate correspondence 
derk. 

(') Every head office is to have an acoountant 0llt8ide the s{'ope of the time·tetst. 
(5) A separate treasurer in all 1st class head offices and in ot.her offil'e8 if just.ified 

by the amount of treaaury work." . 
4. Furt.her, it h811 been decided that when as ullUally happens, the total staff of an 

office 811 justified by the time·test includes, a fraction, an additional clerk should be sane· 
tioned for the following fractiOlla : 

NO'1 
! 

1 

(a) in single·handed offices . ]/3 or more • 
(b) in offices with] or 2 clerks i~ addition to the Postmaster i or more. 

lor more. (c) in o~her offices 

Clus of work. 

2 

HIIl4D OFFteJl.:. 

\ 
T1me allowance for each I' 

article or transaction. Daily , ______ : 
average \ ' 
amount . As aocepted ' 

Of work \ by the D. !}. 
as per on ~ ~m-

statistical Pre·" mendatioD8 of' 
state· I slmt. M.ea. Shout 

ment. I anIJ Naidu on 
I conditions 
I existing , I bejoft' .u.pli. 
\ 8ea"., 
I 3 I 4 5 

Total 
time, 
for' 

'work 
in 

oolwnn 
3. 

Grand 
total 
for 

eacJl 
Depart. 
ment. 

'T .... -- ............ --~----~----------~-----·-·-------------I~-----I·-------
80&'1'lNO. 

rJ.~m IftUr mail 

\ 
artic!.u. 

Received in BOrting 
I l' Posted for despatcb at the 

office itllelf-
2 Addresaed in Englisb . 

3 Addi'eBBed in vernacular 

I>!:LIVERY. 

Received for delivery from 
tbe office itRIf-

Paid artioles addressed 
in English 

Paid articles Addressed 
in vernacular .' 

All unpaid articles 

·08 

'16 ' 

'08 

'12 

'3 

.12 

'18 

.. ' 
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No. Cluaofwork. 

1 

! 
I 

1 
REGISTRATION. 

Ordinary regi8tered letterl/. 

7 i Received in sorting ·1 
8 , Posted for despatch I 

9 I Received for delivery 
I 

! IN8UlU1:D LBT'1'Bll8. 

10 I Received in BOrting 

II I Posted for despatch 

12/ Received for delivery 

I V. P. Regi8tered .Af'ticlu I oj eM let/.er mail. 

13 Received in sorting 

14 Posted for despatch 

15 Received for delivery 

PABCBL, 

Ordinary rtlflUteP.1'ed parcell/. 

16 Received in sorting 

17 Posted for despatch 

18 Received f9r delivery 

Insured 1H'rcelil. 

19 Receiveod in sorting 

20 Posted for despatch 

21 Received for delivery 

QUJD8TIOJl'S .AND .AN8WBBS 

I I Time allowaDce lor each 
Daily I .. ~~i~l~ or tr~~~~on. 

average 
amount I I As accepted 
or work ! i by the D. G. 

88 per I i op the recom· 
statistical ~ Pre· . mendations-of 

state. Bent. I Messrs. Shout 
ment. : and Naidu on 

II conditions 
existing 

i before simpli. 
flcation. 

3 4 5 

3 

2"1) 

2'5 

8 

6'5 

1'16 

3'5 

I) 

8 

7 

7 

Total 
time 
for 

work 
in 

column 
3, 

6 

I 

i 
t 

21 

Grand 
totaJ 
for 

each 
Depart. 
ment. 

7 
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No. CluI of work. 

1 2 

Daily 
average 
amount 
of work 

• BI per 
statistical 

state· 
ment. 

Time allowanoe for eaoh 
article or tranllaotion. 

_. '·'-'-1 As :Ooep~ 
I by the D. G. 
i on the recoIn· 

Pre· I mendations of 
sent. i Meure. Shout 

i and Naidu on 
! conditions 
! existing 
: before simpli. 

4 i I) 

Total 
time 
for 

work 
in 

cclumn 
3. 

6 

Grand 
total 
for 

each 
Depart-
ment. 

7 
II i fil!ation. I 

------:1·--:--',
1
,--:,'-:--

P ABcBL--COnId. 
i V. P. regiRtered parop,lI. 

Received in BOrting 

Poated for deapateh 

22 

23 

24 

'26 

26 

:27 

Received for delivery i 
V. P. unngi.reered ar.KJlu.j 
Received in BOrting 

Poated for despawh 

Received for delivery 

Ordinary unregi8tered 
parcell. 

28 Received in BOrting 

29 POIIted for de~tch 

30 Received for delivery 

31 ReoeiptCJ for inward 
roreign parcels and in· 
land paroels oharged 
with customs duty de· 
Jiyeffi:\ by sub·oftlce8 . 

MONEY OaDO. 

Ordinary and 11. '1'. money 
OI'der8 (1 nl,and alld Jor. 
eign.). 

32 IB8ued by h. o. • 

33 Issued by 8. O. 

I 34 'Paid by h. o. Ordinary • i 

36 Paid by h. o. v. p. i 
38 ·Paid by 8. O. 

I 

~~: }. 
3'1) 

'3 

I 

's 

'3 

3 • 

I 
I 

i 
I' 
I 
I 

I 

1'3 

3'76 

Ii 

Abolished. 

I 
'3 I .. 
1 

I 

'3 

.. 



No. Claas of work. 

1 2 

QUESTlOllT8 AND AN8WJrBS. 

HBAD OnroE-COfttd. 

-- Time allowaDcafoi' each 
article or transaction. 

Daily 
average 
amount 
of work 
8B per 

8tatistical 
state· 

ment. 

3 

As accepted 
by the D. G. 
on the recom· 

Pre-. menciationa of 
lent. MeesrB. Shout 

and Naidu on 
conditions 
existinp: 

before simpli. 
fication. 

4 II 

Total 
time 
for 

work 
in 

column 
3. 

6 

Grand 
total 
for 

each 
:pepart-
ment. 

7 :---------,------;----,--------:---------
MONEY OBDBB-contd. 

1-'elegraphic money order. 

'87 I88Ued by h. o. 
:88 188Uoo by S. o. • I 

39 Paid by h. o. 
40 Paid by s. o. 

Britillh POI1'41 Ordert. 

41 Sold 
42 Paid • 

I 
I 

SAVINGS BANK. 

H. O. dE'polita 
S. O. deposita • 
H. O. withdrawAls 
S. O. withdrawa18. 

SuIi-AcC'oTJ1fT. 

• i I 

• r 

47 I Deoling with ellch I. o .• 
48 /' Dealin~ with ~ach b. o. 

direct account. • 
49 . Dealing with each villsge I 

postman to cover both, 
departure on and return 
from beat 

,ao 
11 

62 
33 

CA"!IH C.BTIJ'ICATEB. 

ISlued by h. o. itself • I 

IBsued by s. o. in account i 
with it . • .! 

Discharged by h.o. itaelf ; 
Discharged by s. o. [n ftC- I 

count with it 

j QOVBBNJlBNT SECURITIES.' 
I 

64/i BOllght 
66 Sold • 

II II 
1 1 

0'11 6 
1 1 

2'5 2'e 
3 3 

I) Ii 
4 4 
8 8 
IS IS 

211 30 

11 13 

8 18 

6'211 

3'3 
&'26 

2' :MIo 

9 
9 
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I Time allowanoe for each 
I artioleor transaotion. 

.j 
No. 01888 of work. 

Daily 1 Total Grand' - -------------_._---- .. --
average ! As aooeEted 

time tot a). 
amount for for 

of work I by the . O. work each· 
88 per I I on the reoo~· in Dep~ 

statistical! Pre· mendatioDs of oolumn ment. 
state· I sent. I Mesars. Shout 3. 
ment. I and Naidu on 

! conclitions 

1 I 2 

I existinll 
I bel ore simpli-

I 
fication. 

S 4 5 6 7 -----------
I 
! SORTING. 

U nrelJister"d lett,., mail 
anicles. 

Received in !!Orting '08 '08 

i 
pooted for despA.tch at 

the office itself-
I 
I 

21 Addre8lled in English I 
I 

'12 '16 

3 Addressed in veniaCUlar' '33 :3 

DELIVERY. 

Received for delivery 
from the office itaelf-

4 Paid artides "ddrt>Med 
in English '12 

5 Paid articlt'fJ addresged 
in vemacular '18 

6. All unpaid articlee '5 

REGISTRATION. 

Ordinary registered laters. 

7 Received in tlOrting 

8 Posted for despatch 3 3 

9 Received for delivery 2-5 2':; 

lnsu-"ed let4ers. 

10 Received in !'JOrting 3 ·2':; 

11 Posted for despateh 

12 Received for delivery , .j" 
9'5 8 

6'5 6'5 



QtTES'1'IONS .AND ANSWIIBS. 

elMs of wori. 

RJC018T1t.t.Tfo1ll'---rrl. 
V. P. registered articW.8 0/ 

1M letter mat1. 
13 ; Received in sorting 

14 ~ Posted fordesp&tt'h 

15 ; Received for delivery 

PARCELS. 

Onli_ry regilMred parCfl,.. 

16 Received in sorting 

17 . Posted for despatch 

18 I Received for delivery ... 

In8tU'ed paruls. 
19 : Recei~ed in sorting 

20 Posted for despatch 

21 Received for delivery 

. V. P. regiBlered parcel.. 
22 I Received in sorting 

23 Posted for despatch 

24 . Received for delivery 

V. P. UMfl~,ed article,. 
25 Received in BOrting 

26 Posted for delivery 

27 Received f(\r delivery 

Ordinary tmre.gUtered 
parcell. 

28 Received in sorting 

29 Posted for despatch 

30 I Received for deHve~ -, • 
I 

SVB.OJ'J'I~d. 

Daily 
average 
amount 

of work 
as per 

statistical 
state· 

ment. 

3 

,. 

I 

[
'TilDe allowance for each 

article or transaction. 

Pre· 
sent. 

1'16 

3'5 

4 

1'16 

3 

2'5 

If 

6·lf 

5'5 

1'16 

3'5 

4 I 
I 

'''}i 2'5 I 
3'5 i 

i 
I 

.:J 

'8-

As accepted 
by the D. G. 
on the recom· 
mendations of 
Messrs. Shout 
and Naidu on 
conditions 
existing 

before simpli. 
fication. 

5 

I'HI 

3'5 

5 

1.16 

3'25 

3 

9 

7 

7 

1.3 

3'75 

5 

Abolislled 

'3 
1 

i . I 

Total 
time 
for 

work 
in 

colwnn 
3. 

Granel 
total 
for 

each 
DepartL 

ml'nt. 

7 [-

.. 

.. 
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SUB·onloB-COnld. 

, " ... ~ .... . ... 
j -

Time allowance for each 
artiole or transaotion. 
.--------- -_ .. _ .. _---- • 

Daily Total Grand 
average time total 
amount As aooepted for for 

of work I by the D. G. work each 
" &8 per I on the reoom· in Depart. 

No. Claaa of wGrk. statistical Pre· mendations of column ment. 
state· I sent. Meaars. Shout 3. 

ment. and Naidu on 
I oonditions 

I 
existing 

before simpli· 

I 
fioation. 

.t 2 3 I 4 6 6 7 

MONZY OBDD. I 
OminGrg and V. P. monty I 

order, (Inland and 

'31 
Foreign). 

188W · 3'6 3'5 .. 
:32 Paid Ordinary · · 2'5 2'6 .. . 
:33 Paid V. P. .. 3 3'1 .. . . 
:34 

Telegraphic MOnty Qrdrr,. 
Issued I .. 9 9 .. .. 

:a6 Paid · .. 6'6 6 .. 
Bf'itiBh POIIaI OrdM,. 

:36 Sold . .. 2'6 2'6 . . 
'S7 Paid . · · .. 3 3 . . 

SA VINGI BANK. I '38 Depoeite .. 4 4 .. .. 
;39 Withdrawal. · .. 6 6 .. .. 

SUB ACCOUNT. 
40 Dealing with each Branch 

Office , .. .11 13 .. .. 
'41 Dealing with each village \ 

postman to oover both 
departure and return 
from beat. .. S 18 .. .. 

42 Dealing with the Head 
Office · . .. 80 80 .. 
CAlli CUTl1'10ATmII. $I 

43 I_ued · .. 5'711 .. 
44 Diecharged . .. II .. . . 

GOVBBNMlCNT SZOtTalTlE8. 
'-'51 Bought . · .. .. I 6'76 

I 
.. . . 

"46 Sold • . " .. 6'76 .. .. 



QUESTIONS AND ANSWEBS. 2T 
Introciuction of a time-test for cietermining the Btrength of Borting sectione and eorting 

mail offices. 

Tnn: BAalS. 

For computing the work of a Railway Mail Service Borting section or sorting mail office~ 

Department and claas of work.. 

MAlT. DBPABTlBNT. 

Bags received 
Bags despatl'hed 
Tranait. bags opened 
Transit bags dosed 
MaillistB l'e('eived • 
Mail lists despatched 
Mail bags opened • 
Mail bags closed 
Retum train bags opened 
Betura t.rain bags closed 

SO:aTING DEPAllTlilENT. 

lTnregistered articlea received 
'enregistcred artideR despatdled 

REOI8T:aATlOlll' DEPA:aTJDDNT. 

Registered begs opened • 
Registered bags closed • 
Registered letter mail articles re~eived 
Registered I~tter mail articles despatched 

fAllCEL DEPA:aTllElII'T. 

Paccelbagsopened 
Parcel bags closed 
Insured bags opened 
Insured bags closed 

. ' 

Registered parcel mail articles received 
Registered parcel mail articlet! despatched 
Unregistered parcel mail articles received 
Unregifltered parcel mail articlee d~patched 

.' 

TIllIE-TEST FOR rhUD LETTER O';I'IClC. 

Old Time-Tut_ 

Time-baais. 

M. S. 
o 10 each. 
n 10 " a 0 
3 0 ,. 
o 30 t. 

a 20 
3 0 ,. 
3 0 

10 30 " 10 30 t. 

0 2. ,. 
0 2. t. 

1 15 ~ t. 
1 115 
o 20 ,. 
o 15 ,. 

1 80 t. 
2 215 .. 
, 115 t. 
4 40 ,. 
040 ,. 
o 26 to 

o 20 " o 10 .. 

(i) The total average number of articles to be disposed of daily by a disposing cIerI: 
should be 120 of all olasseII after excluding thoae trall8ferred to other Dead Leiter Offices 
and foreign countries. 

(ii) This standard takes into account transcription work for w,hich, therefore, no fur· 
ther all.owance should be made. , 

(iii) In t.he oalculation head clerks should be left out of account Iplt dtposit clerka 
included. 

(iv) The staft of non-disposing clerks shoilid be dependent on the number of disposing 
Blerks, the ~xisting ratio between the two being maintained. 
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New Time·Tut. 
(1) UnregiltmJd·lttterl-

1 dispolAng clerk for every 160 artirles. 
1 head clerk for a group of l{) clerks. He should deal with all irregularities 

noticed, supervise the work of the clerks under him and examine a certain 
percentage of work done by each disposing clerk. 

:} dtp08i4 clerk for 3()O,OOO articles. 
-(2) Reu6Btral.ion.Braneh-

1 di8p08ing clerk for every 45 registered letters. 
1 head clerJ.· for a grolJP of 7 to 10 derks. He should open the regi8terec.l bagB, 

check !the articles receiYe(l, note irregularities, etc., distribute the articles 
among the disposing clerks. keep undisposed of articles in hi8 custody and 
"heck the boon and records. . 

'1 Pep<»it clerk for 1,000 to 1,6(tO regilltered lettel'll in depOIIit. 
(3) Farctl Branch-

1 diBpoain!l clerk for every 30paroels . 
. 1 head elerA' fOt' a group of S.to 10 clerks. He should open the parcel bags, check 

the number of articles receive<l,.notice irregularities, weigh aU damaged and 
iDBured a,rtioles and have them protectecJ in the presence of the manager 
if they cannot readily be (li'flO8~ of; distribute the artides among the dis. 
posing alerks aIld "heck the books and recorda. 

I depoftt clerk for 800 to 1,000 parcels ktpt in tleposit and in lltore. 
(4) Mail and BOr""!I.-The lIame standard all fixed for the post office. According to 

:the reviled time teet of 1022, '12. '18 ot·5 .minute is aJlO'tVf'd to the lIorting branch of a 
'post office for each a"icle posted for -despatch aecouiing all it is a paid article addressed 
in Engliah, a paid arti.cle addressed in vernacular, or an unI>aid article. respectively. 

(15) Reference Bf'ane1;;-1 f'tlerence rlerlr for 31i references and enquiriEs. 
(6) CON'e8porule'h·,1 arad Tf,,"lt/al.i01l.-IvwlI8 eonsidt"red to be difficult to fix any 

standarc:i for this branch. Roughly speaking 1 clerk for 100 oasea received and sent was 
·couidered to be necesaary. . . 

MINIMUM PAY OF THE ,:CLDICAL ~CADBE'OF 'l1BIIIl POSUI. DKPA.RTMENT IN 'f8E 
BJl:RAR, WARDBA AND ,KBANDWA. Dls:ml(J'1'8 -OF THE CEN'l'RAL PRo· 
VINCES. 

14. THE HONOU&A.BDE Ma. G. S. 1ilIAPARDE: (a) Is it a fact that 
the minimum pay 'of the clerical- cadre c:l the Postal Department in the 
Berar, Wardha and Kha.ndwa~tricts of the Centml Provinces has not been 
raised at all during the rooentre.vision:! 

(b) Do t..he Government intend to gr&Ilt -similar N1ief to the postal and 
Railway Mail~ clerks in Bera.r. lVardha and Xbandw.&, etc., in the 
'Central Circle by providing for an increue in the ensuing Budget' 

(e) Did the head.of the.Circle.reeommeoo.aIlYBpecial pay for the officials 
-of ' these places ¥ 

To HONOUlWlLB.M&. A. C. McWATTERS.: 
(a) Yes. 
(6) and (c) .No. 

·GRANT OF HOUSE RENT AlLOWANCE TO PO!;TMDA.'t(oI) -OTHER LOWER GRADE 
OFFJCW..s IN THE BEllAR, KHANDWA AND WAlLDHA DIsTRICTS OF THE 
CENTRAL PRoVINCES. 

15. THE HONOUBA.BLE MR.·G. S. KHAPARDE.: (a) Is it & fact that no 
;house rent allowance is sanctioned for postmen and other lower grade officials 
lin the Berar, Khandwa.and WardhaDistricte.of the Central ProvinC88. ~ 
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(b) Is it a fact that the officials of the class mentioned in (a) serving in 
Nagpur and Jubbulpore head offices have been given a small house rent allow-
,&nee , 
. (c) Will the Government be pleased to make provision for the grant of 
ihouse rent allowance mentioned above in the ensuing Budget 1 

TIlE HONOURABLE MR, A. C. McWATTERS: 
lea) Yes. 
1(6) Yes. 
'(c) Provision is being made in the ensuing Budget to remove any griev-

'ances of this nature that may be found on further investigation to require 
.action. 

TOTALS OF '!'HE FACE V Al.UES OF SECURITIES OF THE GOVERNMENT OF INDIA 
HELD IN THE CuRRENCY RESERVE. 

16. THE HONOURABLE Sm PHIROfiE SETHNA -: Will Government 
IJe pleased to give : 

(a) a list showing the totals of the face values of the different securities 
of the Government of India held in the Currency Reserve (exclud-
ing Indian Treasury Bills) on 1st April' 1927 and also on 31st 
December 19271 

1(6) the average price paid for each different class of securities ~ 
(c) information if the amount of such securities held on 31st December 

1927 was smaller than that held on 1st April 1927 and, if so, when 
and which class of securities were sold and at what average prices! 

,(d) information if the Currency Reserve suffered any loss by reason of 
sales referred to in (c) above and, if so, the total amount of such 
loss ~ 

'(e) information if the amount of loss, if any, on sale of securities was 
made up by the creation of Treasury Bills 1 

THE HO~OURABLE MR. E. BURDON: I would refer the Honourable 
Member to the Report of the Controller of the Currency for 1926-27, which 
,gives the face values and cost price of the different securities of the Govem-
ment of India held in the Reserve on the 31st March, 1927. Similar inform-
.ation regarding the securities held on the 31st March 1928 will be given in the 
Report for 1927-28. I regret that I cannot give the further information for 
·.which the Honourable Member asks or indeed any information beyond that 
which is contained in the annual reports of the Controller of the Currency and 
in the publiahed weekly accounts of the Paper Currenoy Reserve. It would 
not be in the public interest to do so. 

PRoVISION AGAINST DEPRECIATION IN SEClTlUTIES HELD IN THE CuRRENC~ 
RlCSF.BVE. 

17. THE HONOURABLE SIR PHIROZE SETHNA: Have Govern-
ment considered the advisability of starting an investment Reserve Account 
.to provide against depreojation in securities held in the Currency Reserve on 
the lines of a similar accOlmt maintained in England in relation to the Currency 
Notes , 

THE HONOURABLE MR. E. BURDON: I invite the attention of the Hon-
·oura.ble Member to clause 25 of the Gold Standard and Reserve Bank of India 
Bill as approved by the Joint Committee which provides for the gold and rupe~ 
securities in the Reserve be_ valued at the market rate from time to time 
instead of at cost price as now pl'Qvided in the Paper Currency Act. 
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RE-INTRODUCTION OF ONlD-RUPEE NOTHs. 
18. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 

be pleased to 8ta.~ if they propose to accept the recommenda.tion& for there· 
introduction of one-rupee notes made in paragraph 72 of the RoyaJ Currenoy 
Commi88ion's Report 1 If· 80, from when ! If not, why not 1 

THE HONOURABLE MR. E. BURDON: I invite the attention of the Hon. 
ourable Member to the note on clause 21 in the Statement of Objects and 
Reasons appended to the Gold Standard and Reserve Bank of India Bill, 1927. 

GoLD HELD IN 'l'HE GOLD S'fANDARD RlIlBERVE. 
19. THE HONOURABLE Slli PHIROZE SETHNA: Will Government' be 

pleased to state : 
(a) what was the amount of gold held in the QQld Standard Reserve 

on the last day of each month during the calendar year 1927 , 
(6) if they propose to ~ effect to the recommendations made in the 

Royal Currency Commission's repOlt to fortify the gold holding 
in the Reserves 1 

(c) if not, why not' 
THE HONOURABLE MD. E. BURDON: (a) This information is contained in 

the monthly communiques issued by the Controller of the Currency. The 
amount of gold held on the laRt day of each month during the year 1927 was 
as follows : 

January. 
February 
March. . 
April to December 

(6) Yes. 
(c) Does not arise. 

£ 
Nil 

424,083 
1,730,134 
2,152,334 

~ 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

THE RAILWAY BUDGRT. 
THE HONOURABLE THE PREsIDENT: I have 8. meBBage to the Council 

from His Excellency the Governor General. The Message is in the form of 
the following order : 

.. For the purp~e" oj 1Iub·8ection (1) oj lIection 67A of the GOlJtrnment of India Act, 
and in pur,uance oJ Rule8 43, 46 and 47 01 the Indian LegiBiatitJe Rulu IHIIl 
oJ Standing Order 70 oj the Oou'MiZ 01 State Standing OfIderll, I, ICdwanl 
ft'rederick Lindley, Baron Irwin, hereby appoint the lollowing dayB Jor the pre-
8entalion to the Oouncil 01 Slate and to the ~8laUve A88emblr 01 the 8tatemen' 
of the estimated annual e:rpenditure and rellenue 01 the GOllernor General in 
Council in rupect 01 Railwayll and lor the BUb8equent 8tages in re"peet thereof 
·in the Counctl of StaU IHIIl in the Legi6iatitJe A88embly, name", : 

Monday, 20th February . . Presenlation in botA Chamb.". 
Wednesday, 22nd FebrWlry. • Generaldi6cu88ionintheL~A8I_bly. 
Thurd.l!ay, 23rd February . General ductUlftO'n in tn. Ootntcil of 81aU. 
l'rida~, 24th l'ebruary . ~ • 
Saturday, 2/ith February • Voting 01 demand" Jor grants ,,, 1M Legi6-
M0nd4y. 21th February • latitJe Auembly. 
Tuaclay, 28th Jl'clJruary , J 

IRWIN. 
Viceroy and GoIIWfIm' G_eral.·' 

Delhi; • 
f'he 26tA January 192R. 

(The Message was received by the Members of the Council standing.) 



CHITTAGONG PORT (AMENDMENT) BILL. 

TIlE HONOURA.BJ,E SIB GEOFFREY CORBETI'(Com!nerce Secretary): 
Sir, I move for leavo to introduoe a Bill further to amend the Chitta,gong Port 
Act, 1914, for certain purposes. 

This Bill, Sir, is mainly of looal interest. It has for some years been de-
sired to develop and improve the port of Chittagong so as to make it an ade-
quate outlet to the sea for the eastern part of Bengal.and the Province of 
Atsam. At present the port is a minor port, and is therefore a provincial 
subject under the Devolution Rules. The Government of India. have boon 
req~rosted by. the Government of Bengal, with the concurrence of looal inter-
ests, to declare it to be a major port and to becoPle J1e8ponsible for its future 
development and administration. The Government of India have agreed 
to do this. and the object of this Bill is to give statutory effect to this under-
taking. Its main provisions are a formal tra.nafer of statutory powers from 
the Local Government to the GovemorGeneral in Council. At. the sa.me 
time, provision is made to reconstitute the Board of Codunisaioners for the 
port so &8 to give more effective representation to loow interests. 

Sir, I move. 
The motion was adopted. 
THE HONOURABLE Sm GEOFFREY CORBETI': Sir, I introduce the Bill. 

INDIAN LIMITATION (AMENDMENT) BILL. 
THE HONOURABLE MR. S. R. DAS (Law Member): Sir, I move thattbe 

Bill further to amend the Indian Limitation .Act, 1908, as· reported by the 
Select Committee, be re-eommitted to the Seloot Committee. 

Honourable Members will remember that this 'Bill was introduced with 
a view to amend section 10 of the Indian Limitation Act and Articles 133 and 
134, both of which relate to action against trustees. In the Select Committee 
comlidera.ble aJt.era.tionswere made in the Bill, and it was suggested that the 
Bill should be re.circulllted. It has since been re-eircula.ted and a variety of 
opinions have been received. I therefore now move that the Bill be re·com· 
mitted to the Select Committee with a view to consider the views whioh have 
been expressed with re~ard to the new amendments. 

Sir '. 1 move. 
The motion was adopted. 

HINDU FAMILY TRANSACTIONS BILL. 
THE HONOURABLE THE PRESIDENT: The Council will now rellume consi-

deration of the Hindu Family Transactions Bill, of which they beganconllidera.-
tion in the Simla Session. The position ill not ent,irely cleltr as to what hap-
pened in Simla. The Honourable the IJRw Mel,Dber moved that the Bill, &II 

reported by the Select Committee, be taken into .. collsideration. There was 
.0, motion then that the cODsideration of the Bill he adjourned. "rhe .Ho~, 
as a matter of fact, had not yet decided to take the Report of the Select rJOm-
Dlittee into consideration, and I think, if the House is llOW prepared to do so, 
I should put a motion to that effect RO that we may proceed with the :Bin and 
the amendments of whioh notice has been given.,. 

THE HONouBABLxMR. P. C. :uESIKA CHARI (Burma: ~eral); I W&Dt 
-tooppoae. the consideration <if the Bill,-Sir, . " .. 

31 
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To HONOURABLE THE PRESIDENT: The Honoura.ble Member made one 
speech in Simla and he then entered into a good deal of detail. But I under-
stand tha.t his chief object then was to obtain the postponement of the con-
sideratIon of the Bill. I hope If I call him that he will not repeat what he has 
already said on the Rill. 

THE HONOURABLE MR. P. C. DESIKA CHARI: Sir, I shall be 
very brief. Here I do not want to quote from Mayne's Hindu Law which 
I quoted on the last occasion to show that this measure, though it appea.rs 
to be a small measure, proposes to take away the substantive right of a 
vast section of the people, that is, the Hindus. Under the Hindu law it is 
now well settled by decisions of Courts which are re-affinned in the Privy 
Council that partitions need not be evidenced by writing nor need they be 
registered. They can be evidenced by overt acts of all or any of the individual 
members forming the coparcenery, or they may be left to be inferred by a 
course of conduct. That was the position that I took up then, and I do not 
think it is necessary to labour this point.· Proceeding from this what I state 
is that this is a substantive right which the people have been enjoying for ages. 
Now, the object of the present Bill is to simplify the work of the Cout'ts; that 
is, on t,he grounds of public convenif'nce or inconvenience the substantive 
rights of the people are proposed to be affected and curtailed. I say, Sir, on 
principle that such a thing ought not to be allowed in a Bill which has got a 
humbler object in view, and that is to minimise the work of the C'AUrts. It 
may nO"doubt be inconvenient to have a large number of caSeR and to have 
some complications ill those cases; but after all, the Bill affects properties of 
joint undivided families of t.he value of one thousand rupees. If Honourable 
Members will give their support to this measure they will see that if a Hindu 
has 8. small dilapidated house in a small village and an acre of land, that pro-
perty will come under the mischief of this section. Most of our people are 
illiterate and ignorant, and I think it will be a great hardship upon-these small 
landed proprietors or labourers who have some income from these properties 
to be put to trouble by compelling them to redUce all their partitions to writing. 
If all their partitions are to be reduced to writing, to make .them suffer the 
penalty of pa.ying stamp duty and registration fee would be a furt.her hardship. 
Sir, when 'questions of substantive rights are involved, I submit cOWliderations 
of public expediency and convenience of Courts ought not to oven-ide sub-
stantive rights. That is my position, and I do not see any reason" why the 
Government should introduce a measure of taxation in the shape of stamp 
duty a.nd try to penalise this section of the Hindu public. Why do not the 
Government introduce a measure like this for th@ other communities as well , 
Why take hold of the Hindu community alone 1 Is it hecause the Government 
think that they will tamely submit to these measurcs, even though it may be a 
great hardship to them ~ I submit, Sir, that this measure should not be con-
sidered especially when it is not understood by the people at large. I further 
submit that Government should not hasten with this measure which will cause 
untold hardship to the small zemindars in the villages. 

Sir, I oppose this motion. 
THE HONOURABLE MR. NARAYAN PRASAD ASHTHANA (United 

Provinces Northern: Non-Muhammadan): Sir, being new to the Council, 
I do not know through what previous stages the Bill has passed, and jf I say 
anything which does not oonform to the regulations I hope, Sir, you will correct 
me. I oppose the consideration of the Bill on the ground tha.t it goes to affect 
the personal law of the Hindus. The very cherished rights that the Hindus 
hav?, ~ly, of a unilateral deola.ration to sever the status of the joint Hindu 
family, J8 being affected by this Bill and the opinions that have been expressed 



lllNDU FAMIty TRAlilSACTIONS BILL. 

from various quarters, including the opinion of an eminent Chief Justice, the 
only Hindu Chief Justice in the whole of India, those opinions expressly say 
that the measure is not one suited to the requirements of tho Hindus. All 
other opinions that have been collected, mostly of Hindu judges and of Hindu 
lawyers, also go to oppose the Bill. I would place the opposition on the ground 
that, inasmuch as it is not a question of procedure but of tho personal law of 
the Hindus, it should not be legislated in this manner. The effect of legislation 
of this sort would be that the poor families of Hindus would be prejudicially 
affected; t,hcy will havc not only to pay the stamp duty and registration fees, 
but they will also have to cWlsult a lawyer or some clever draftsman for the 
purpose of drafting a partition cleed or drafting other instruments of this sort. 
I think that le(illation of this IIOrt which is highly controversial should have 
proceeded from the popular Chamber, and in my opinion the Civil Justice 
Committec cxceeded their jurisdiction in going about affeoting thc personal 
law instead of the procedure of the Courts. 

Sir, I oppose the consideration of the Bill. 
THE HONOURABLE CoLONEL NAWAB Sm UMAR HAYAT KHAN (Punjab: 

Nominated Non-Official): Sir, there are always two sides of the shield, and 
naturallywherc a thing prejudicially affects one 80Ciety 'or set of people it is 
good for tho other. We, Sir, the zeminda.rs do feel that, though we have to 
pa.y on every biggl1h or every half a biggah of land, the sooiety which is the 
wealthiest do not pay till they get an income of Rs. 2,000 ; and I think every-
body in India does feel that. Now, of course, when the wealthy people have 
to pay, they naturally do not like it, and I do feel, Sir, that really where the 
money lies, that is the place to tackle for the Government revenues. 

THE HONOURABLE THE PRESIDENT: The Honourable Member seems 
to misunderstand the Bill. It is not a fiscal measure. 

THE HONOURABLE CoLONEL NAWAB SIP UMAR HAYAT KHAN: I am 
for the consideration of the Bill and not against it; that is what I want to say. 

THE HONOURABLE RAI BAlIADUR LALA RAM SARAN DAB (Punjab: 
Non.Muhammadan): Sir, I nee to cppose the Bill and fully endorse what 
my Honourable friend, Mr. Narayan Prasad Ashthana, has said in thIS respect. 
In my opinion Government ought not to intervene in the religious law of the 
Hindus. 

THE HONOURABLE MR. S. R. DAS (Law Member): Sir, I do think there is 
considerable misapprehension and misunderstanding of the Bill on the part of 
the Honourable Mcmbers who have spoken. No attempt whatever is made in 
this Bill to affect the rights of any Hindu to partition his property. All that 
it attempts to do is that in the casc of partition of immoveable property of the 
value of more than one thousand rupees, it should be in writing. Now, 
Hindus like any other communities have the right to sell properties, but the 
Registration Act says if they are to sell properties, immoveable properties, 
it.has got to be registered. All that it does is to make a similar condition. It 
docs not prevent any Hindu from partitioning his property in any manner 
he likes. Every lawyer knows that nothing gives rise to so much litigation 
and unccrtainty as these cases of partition; whether a certain property has been 
partitioned or not generally comes into question years after the partition has 
takcn place, and if there is nothing in writing it is very often difficult to prove 
whether there has been a partition or there has not been a partition. We 
know many instances in which joint brothers have lived separately and at the 
same time the properties have been kept together. But years afterwards a 
qucstion is raised that there has been a partition, and evidence is given that 

B 2 
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so. and so lived separately and so and so messed separately and all sorts of 
questions are gone into with a view to ascertaining whether there has been a 
partition or not. A simple writing would prevent, all that, and if the Honourable 
Members have read the Bill they will find that t.his Bill is to come into oper-
ation only after the Registration Act has provided a very small fee for the pur-
post' of registration; so that it is not intended for the purpose of raising 
revenue in any manner. The sole object of the Bill is not to take away the 
existing righhl of the Hindus but merely to sec that those rights are made defi-
nite in writing. Therefore, I am sorry tha. Honourable Members have 
opposed it. 1 think it they will reconsider the matter they will find that there 
has been some miSapprehension. So far as this part of the Bill is concerned the 
Hindu Members of the Select Committee, such as Sir Sankaran Nair, 
Mr. Ra.mad8.'l Pantulu, Mr. Kumar Sankar Ray Chaudhury, and Sir Manmohan-
das Ramji, have no objection. They have put up a minute of dissent on other 
points ill regard to which there is a notice of amendments, hut so far &8 thc 
main framework of the Bill is concerned, that is to say that the partition of 
immoveable property over a thousand rupees should be registered, no objection 
was taken and they felt that it W&8 a very useful provision. 

THE HONOURABLB THE PRESIDENT: The question is: 
.. That the Bill to provide that partitions and s!'parationa of intf'rest amOllg the mE m-

heJ"ll of Hindu undivided families and other transBctions among peJ"llons governrd by 
Hindu Law shall, in certain CMeS, be effected by writt~n and registered illiltJumentR, a8 
reperted. by the Select Committee, be taken into cODsirWJst.ion." 

The motion was adopted. 
THE HONOURABLE THE PRFAcUDENT: The question is : 
.. That clause 2 do stand part of the Bill." 

'filE HONOUBABJ.B MR. P. C. DESIKA CHARI: Sir, I beg to move the 
amendment that stands in my name and whieh runs ail follows: 

.. (!J) That the following worde be added at the en(l of the proviso to sub-clause (1) 
of clause 2, namely :-

• 01' in any W1'itten notice claiming partition' ." 
(b) . .•• 

THlI: HONOUlWlLE THE PRESIDENT: I,&think we had better take 
the amendments one at a time. 

Tm: HONOURABL:& MR. P. C. DESlKA CHARI: Sir, this is only a simple 
amendment. Under the prese-nt law notice in writing claiming partitlOn 
effects the severance of status of a member of a joint Hindu family, and I do not 
think it is necessary for me to quote any authority in support of this position. 
Since the object of the present measure is to have something in writing to show 
that there has been a partition, I think the old law as regards the giving of a 
written notice may be allowed to stand as it is because the notice will be in 
writing and unlcss this amendment is made it will be necessary to have the 
notice also registered. I find the Select Committee was also anxious that it 
should not affect the right of any member of a Hindu family to effect 8 parti-
tion by giving written notice claiming partition. That is the genera.l trend 
of opinion among the members of the Select Committee, and various opinions 
have been expressed with a. view to keel' intaot the rights which people ha.ve of 
claiming partition by written notice also. 

Sir, I move my amendment. 
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THE HONOURABLE MR. S. R. DAB: Sir, I oppose this amendment. 
'this matter was vcry fully considered in the Select Committee. I would point 
out to Honourable Members that section 2 after requiring that partition should 
he by a written and registered document further provides that if there is any 
unilateral declaration or expression of intention to separate that should also 
be in writing. Now it W8.8 necessary according to the Select Committt>.e to 
consider what sort of unilateral declaration or expression of intention should 
he in writing and what should not. They felt that so far as that declaration 
or expression of intention was embodied in a public documcnt, that is a docu-
ment, of which people may be said to have notice, or of which proof can be 
ea.sily given, or of which copios can be obtained, that a declaration made in 
such a document should not req nire registration, and the proviso therefore 
provided: 

" Providod that a unilateral declaration or expression of intention to s('parate shall 
not require to be registered if it is contained in a public do(',ument, or in a plaint or written 
statement of defence presented in a Buit before a Civil or Revenue Court, or in any 
written BubmisKion of any matter to arbit,ration." 
That is to say, according to the opinion of the Select Committee, if it was in a 
document, either a public document, or a document like a plaint, or a written 
statement, or a submission to arbitration, which has to be in writing, and of 
which copies can be obtained, and of which notice has to be given 
to the othcr side, then there was no neccssity for registering it, but all 
other documents of which othcr parties may not have notice should be 
registered. Now, a notice claiming partition may be merely a private 
notice which may not reach the other side at aU, and therefore, if you do not 
require registration of that notice, it puts the other side in a difficulty, and ques-
tions may arise whether as a matter of fact there has been a notice or not. 
Therefore, this matter of excluding notice was considered by the Select Com-
mittee and they felt that that should require registration so as to affect tho 
other parties who are entitled to the property with notiCe and that registration 
should be excluded only in the case of public documents of the sort I have 
mentioned. I accordingly oppose this amendment. 

THE HONOURABLE THE PRESIDENT: The original question was: 
.. That clause 2 do stand part of the Bill ." 

To which an amendment has been moved : 

"That thcfollowing words be added at the end of the proviso t08ub.clsl'se (1). namely, 
• or in any written notice claiming partition '." 

The question that I haye to put is that that amendment be made. 
The motion was negatived. 
THE HONOURABLE MR. P. C. DESIKA CHARI: Sir, I beg to move the 

other amendment which stands in my name and which runs as follows: 
.. That the following words be added 88 an additional proviso to sub·clause (1). 

namely: 

, And provided further that nothing contained in this section shall preclud.e the 
acquisition of separate status by a member of & Hindu umlivid(~d family iD 
respect of the whole or part of the family properties by conduct other than 
the execution of an instrument evidencing an intention to acquire it '." 

I find, considerable support for this amendment by the apprehension expreseed 
by very many members of the Select Committee who have agreed to the 
principle of the Bill. 
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TIIB HONOURABLB MR. S. R. DAB: Two momhers. 

TIIB HONOURABLB MR. P. C. DESlKA CHARI: This is what the report 
of the Select Committee 8&YS : 

.. Many of the opinions express apprehension that thill clallBe would abrogate the 
right of a member of a Hindu untlivided family whi<,h hW! bep.n specifically recognised by 
Their Lord~hip8 of the Privy Council to separate himself from the other members by • 
mere declaration or expreBSion of intention to do 110. We tIl ink that this apprehension is 
clearly unfounded." 

Later on, they 8&y : 
co All that sub·clause (1) of this clause does is to require t.hat such a unilateral decla· 

ration mU9t be made in writing and registered. After a <'areful consideration, however, 
of the provision contained in the last part of this sub-clause, we have come to the eon· 
clusion that eonsiderable hardship would be caused to the Hindu community by a provi. 
sion which precluded the acquisition of separate statllB by conduct other than the execu· 
tion of an instrument evidencing an intention to acquire it." 

THE HONOURABLB MB. S. R. DAS: Will the Honourable Member kindly 
read the next sentence! 

THE HON01JlW)LE MR. P. C. DESIKA CHARI: 
.. We have accordingly limited the operation of this part of the Hub-clautlc to the case 

of an unilateral declaration or expression of intention to separate which we agree should 
invariably be reduced to writing and registered." 

That is on another portion of t.he clause. I find fortunately two mcmbers at 
least of the Select Committee have been careful enough to put it in writing 
tha.t this ought to have been embodied in an amendmcnt to thc provisions of 
Clause 2 .. This is what the Honourable Mr. Ra.madas Pantulu and the Honour-
able Sir M/UlDlohandas R.a.mji say in their Minute of Dissent: 

.. I fel'l that the intention of the Committee to cxdude from the operations of the Bill 
transactiolls whereby a family can become <livided in status, such 08 conduct; pattialalien. 
atiof18 of jo:nt interest by one or more members of a coparcenary, business tranl!lactiona 
between the coparceners, and so forth, haa not been given effect to by the Bill even .. 
amended. The right to become partially divided, either in respect of 1he memberl!l of the 
coparcenary property, leaving the family joint in respect of the other members and the 
undivided property is now recognised by the decisiolls. It is desirable to inllert a provillo 
to clause 2 to make the intention of the Committee clear in respect of these mattera." 

Sir, a careful peru8&1 of the opini.ons will make this point clear. The sec-
tion as it stands is far too wide, and having regard to the language of the sec-
tion, the section will bring within its mischief all those cases which the Selec. 
Committee wants to exclude, and unless a proviso to this effect is put in speci. 
fically excluding from the operation of the measure tho!18 cases which we are all 
agreed ought to be excluded, there is the danger of an interpretation bringing 
all those other cases under the mischief of the section. There is nothing lost 
by putting in a. proviso because it merely oarries into effect tho intention which 
we have. I know the Honourable the Law Member will presently get up and 
8&Y, it does carry out the intention. Unfortunately he will not. be in all the 
Courts to decide, and after all, we cannot go into the speeches and other pro-
ceedings of the Legislature to help us in interpreting an Act. Again, there are 
judges and judges, and when I think-and also ala.rge number of other people 
think-that it is quite possible to bring all those other cases within the mischief 
of this section, it is necCS8&ry to have the proviso; there is nothing ~Tong in it. 
I am only asking for the exclusion of those cases which the Honourable the Law 
Member, the Select Committee and all of us are interested in excluding from the 
operation of this present measure. 
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Sir, this is a very reasonable amendment and I do not know if the Govern-
ment will hurry the "Bill through without an amendment of this kind which is 
considered necessary. If they do it, I leave it to the other House to deal with 
it. With these words I move my amendment. 

TIlE HONOURABLE MR. S. R. DAB: Sir, I think I can make this quite 
clear to the House in a very few words. Now, separate status under the Hindu 
Law can be acquired by a written declaration or expre88ion of intention to 
separate as well as by conduct, by partial a.liena.tions of joint interest by one 
or more members and by busine88 transactions between a coparcener and 80 
forth in various ways. Now, the section 8.8 drafted by the Select Committee 
requires only that if there is a separation of interest by a declaration or ex-
pression of intention to separate, that should be in writing and registered. 
The learned Mover of the amendment suggests that it should be made clear 
that separation of interest acquired by conduct should not require to be re-
gistered. The section it.self does not suggest that separation by conduct 
should bc registered. As a mattcr of fact, I do not know how acquisition of 
separate status by conduct can bc registered. Conduct is something which is 
not in writing. However, the Honourable Member suggest.s that the section 
should be made clear and that a provision should be put in to suggest that 
if such separate interest is acquired by conduct, no registration or written 
document should be nece88ary. The 'Select Committee considered this point . 
carefully. They were of opinion that the section as drafted by them did not 
deal with acquisition of separate interest by any other means than that of 
declaration or expression of intention ..•...• 

THE HONOURABJ.E MR. P. C. DESlKA. CHARI: The language is not 
quite clear. . 

THE HONOlTRABL'E MR. S. R. DAS: The language is quite clear because 
it says: 

.. After the commenoement of this Act. no partition of the whole or any part of the 
immoveahle property of any Hindu undivided. family and no \'nilateral declaration or 
expression of intention ..•..•. " 

THE HONOURABLE' MR. P. C. DESlKA CHARI: No partition agree-
ment ; it. merely says partition. 

THE HONOURABLE MR. S. R. DAS: Perfectly correct; n9 partition. 
It dol'S not require an agreement to be registered at all. It says.: 

.. No partition of the whole or any part of the immoveable praperty alld 110 unilateral 
declaration shall be effected otherwise than by a written and regiBtfored instrulDent." 

It docs not deal with conduct at all. Now, my learned friend says: .. But 
why not makc it clear by putting in a. proviso t.ha.t acquis,i,tion of separa.te 
interest by conduct should also not rcqlJJrO to be r<>glstered 1 

THE HONOURABLE MR. P. C. D~~SIKA CHARI: Not intended to be 
affected hy this Act. That is what I meant. 

THE HONOURABU MR. S. It. DAS: I tako it that not intended to be 
affected by this Act means that it need not be registered. My friend Buggest6 
to make it quite clear that the.re should be a proviso th",t acquisition of separate 
interest by conduct should not require registration or be effected under this 
Act. Now, the danger of a proviso of this d<>,scription is that if you provide 
for exclusion of one manncr of acquiring separa.te interest, such 88 conduct, 
you thereby under a very well kn'>wn rule of law include others ; that is to 
WJ.y, if you pllt do~ here merely the amendpient ~hat 1l1! frieQd suggest.s, 
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which refers only to aCquisition by conduct, you do not thereby exclude sepa· 
ration by partial alienations of joint interest, by business transactions and the 

...... numerous other ways by which the Privy CAmncil has suggested a person can 
acquire separate status. That is the reason why the Select Committee would 
not have this provision, because you cannot provide for a.ll manner of mea.ns 
by which sepa.rate interest oan be acquired. Therefore, we thought it was 
wer to confine this seotion to particular methods of acquiring separate interest 
which IIhould be in, writing registered and we entirely left aside other methods 
which would not be affected by this section. I therefore submit thore is no 
reason whatever for this amendment. 

THE HONOUltABLE MR. NARAYAN PRASAD ASHTHANA: Sir, I rise to 
inlpport thtl amendment which has been moved. It has been said that section 
2 of this Act only provides for the registration of a partition or of a unilateral 
de,claration for partition or for separation. But I think that this will be 
interpreted to 'mean that the partition of a joint Hindu family or acquiring 
separate status can only be done by means of a registered document; and if 
it is made clear in the section that separation by oonduct or by any other 
mews will not be a.ffected by this seotion, I think the object of the Seleot 
(',ommittee will be made clear. The H~nourable the Law Member has already 
eaid that the object of the Select Committee was that separa.tion by conduct 
or other means could not be registered. Of course it oould not be registered. 
But there will be no harm done if it is made olear in the section itself. I 
think that the ambiguity whioh will arise by the operation of this section, 
namely, that the separation or partition can only be effected by a registered 
instrument" will be removed. The difficulty will arise in this way that _even 
where there have been dealings between the different memberR of the same 
family, it will be contended that there has been no separation of the joint 
Hindu family because there is no registered instrument in existence. It will 
also be said that though a man has been living separately for RO many years 
and has been dealing separately with his propertieR, it still remains B joint 
Hindu h,mily because there is no registered deed in existence. That being 
so, and to remove this difficulty and to meet this contention, it ill necessary that 
the proviRo that has been proposed by my Honourable friend, Mr. Chari, Rhould 
be embodied in the section itself. 'rhe Hindu joint family can. be looked 
at from two sides, from the inside as well as from the outside; from the inside, 
namely, with t:ef!POOt to the mem be1'l'l themselves; and from outRide by their 
dealings with other people. In both respects this provision woulcl be useful, 
because a man who deals with 8. member of a Hindu family will come to know 
that there has boon such conduct in the past between the members of the family 
that he ean safely deal with one member in the hope that the family is Aeparate, 
while among the members themselves it would be quite clear tha.t one is separat. 
ed from tho others. But if the proviso is not added, thero will still remain 
a doubt that inasmuch as there is no registered instrument in existenoo thc 
family still continues to be joint and as such a mem ber who, by conduct, 
has shown tha.t 1m is separate, might suffer. I therefore support the amend. 
ment. 

THE HONOURABLE THE PRESIDENT: The original question ,Was: 
.... fhat clau.e·!! do stand pnrt ot the Bill," 

Since which an amendment bM been moved: 
.. 'rhat the following be' added as an additional J>foviso to ful, ('ll Ufe (1), namely: 

'And ,provided f.urther that nothing contained in this l!ectio~ shall preclude the 
,. ,a,cquisition of s~parate status by 1\ membe~ of a Hindu undivided family hi 

'. reiipeetof the whole or pa,rt of the family prOpl'nicR by ('onduct Otlil'F the"i 
the execution of an instrument evidencing an intent.ion to .~'luire it ' ... 
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The queFltion I have to put is that t.hat amemin1ent.be JIlMe. 
111.6 Qouncil divided ; 

AYES-5. 

Asbdiana. '!be HonoUrable Mr. 
HMqan Prasad... ' 

I>eei.ka ,Ohari.. T8e Boao~~ ~. 
P~C. 

Kh8.parde.. The HonoUrable 111'.0. a. 
N6ES-:-19. 

Aktarn ~ Bahadur, The \ 
&aourable Prince A. M'. M. 

BIIr&o" 'll1e lfoQo~ Mr •. E.' 
Qa1'1lolo1j.i.t, ~ T~. HqD,QQta~ 

Bardar. 
Corbett, Tile Honourable' t'fir :Geofll'ey. 
Dae, 'lbe H8IIQauebie 11.1' • .6. Jl., 
De, Tbo HQnowab1t!\ ~r.K, C. J . 
'HabibuUah. The RonoW'&b1e ~ 
I BahadUl'SII' Muhammad. . . 
Ba111. The HonOUMbIeMr. H.·G. 
&tCb.1'he HOIlli1ur6ble Mi. G. W. 
Latif\. The. HonoUl'8blcMr. ~. 
Tb~motion was negatived. 

Qauses 2, 3 _ ~d ~ we~ Bdd,eflto the Bill. 
dalum I was added to the. Bill. . 
'fhe Title and Preamble were added W ~ Blll., 

. i, ".", 

'Tn HON()U1WlLllMB. S. R DAB: Sir, I tPQve t,liat the nill, lUi ~end~ . 
by the Select Committee, be passed .. 

THE HONOURABLE MR. P. C. DESIKA CHARI: ·Sir,though.!·1!e&lise 
the weakness of my position in this House, I feel it is my duty to oppose thi!\ 
measure at the third reading. Sir, I consider, 88 I have already stated on the 
motion for. co.nsider~tion that. tbo~ this ai:U Walt' Ql'iginally intended to alter 
the p1'OO(1Ciimt of Cl~ or to simplify the procedure, it is attempted to take 
awayit.hesubstantin rights·of the people. It brings iI). taxatiQJl in a.Q, indirect 
way. Those are the g.tou~ds, Sir, on which I mainly oppose this BiU. After 
all, what will be the pei'~nta.g~ of litigat.ioll out of 4;be .. aepam.tions that arc 
effected that will come into the Courts 1 Perha.pe ,v~ 'mllch 'esS' tha.n one 
per ceo,~. ~ it is onJy the rich who will fight th,C1ir:bll-~tl~ in iJle ~.q$l, 4lnd 
the ~r:people, most ~ wAom w<mld want to se~J,w ·tboir ~the1'f' 
will be thou8&Ilds.cjf tl~e~.aJ1 o;v.er.lfldia.-will have tGfl~ ~~ fee~nd 
stamp du~y ... 'l'b_t1. npnQ.UQl.b~-ta8 Law Member'has ~)eeri Saying tbat attempts 
will be made to take steps to put on a llQPJ,i.r).a1 fee. 

I do not know what that nominal fee is going to be and whatever as,sur-
12 NOO1'l'. a~ t.b.ey may ~'"" jf it is a sou1"OOof rcveu,qe:..-ij lJ,l~y be in 

dribs and drabs. 'It ,comes tp.a ~ty 14rge ;fig!.lJl6,~)Ve k~ow 
very well Govemment if! notge.iJ;ag to give up tnis source of income, ami after 
all the poor people ~d th~ v.iJla.&ya will sufier.Theoy may -not bea"'are of it 
now, but when the Act is put into operation the ~(d theaeprovisions 
will be felt. But, however ~ard, we ma.,)' tF}!, irt w.W, J1.O~ bp ~ble ,~ard8 
ffir US to nli~ve thE; BU4fermgs.of' these people because Qo,,~~ wM1 n~ 
budge an inch when It is a question of revenue. . 

(J 
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Sir, 1 hope that the Government will take note of the non-officia.lview, 

however weak it may be in this House, and will be chivalrous enough to heed 
the feeble voice of protest of non-officials, but I ha.ve not very much hopes and 
I find that after all they a.re out to have one more love set, to ,use an expl'tl88ion 
used on a former occasion in this House by an official Member, 8lld we are out 
to give them the pleasure of ha.ving one more game and it is after all a. very 
poor pleasure in having to fight such a weak body of non-officials. The Govem~ 
ment may be obsessed by the strength of their position here, but they must 
remember they will have to face in a different comer the non-officials under 
altered oonditions. The tables will be turned and I know full well they will 
give a knock-out blow to this Bill and this Bill well deservOB it. And I have 
this oonsolation, and though I have not very much hope of having my object 
aohieved'by opPosing it, I feel it my duty to oppose it. 

Sir, I have one word more to eay. I would appeal to Honourable Members 
belonging to other communities who are not affected by this measure to come 
to our rescue at this juncture. We have done so on other ocoa.si.ons for people 
belonging to other communities, and I think in fairness to us they will come to 
our rescue in order to defeat the Government. And I ma.ke one appeal to the 
Government Benches, and it is this. There is no question of policy involved 
in this Bill and it is after all a simple measure affecting the partition of property 
in which no question of Government policy is involved. 1 therefore hope and 
trust that the official block will not be brought into operation and the individual 
official Members will be given the freedom of voting as they like. With 
these words, Sir, I oppose the passage of this Bill. 

THlI: HONOUlU.BLE THE PRESIDENT: The question is : 
.. That the Bill to provide that partitions and separations of interest among Ute 

members of Hindu undivided familiee and other transactions among.persoDil governed by 
Hindu Law shall, in certain C8III!II, be effected by written and. registered inBtruments, 88 
amended by the Selcct Committee, be pused." 

The Council divided : 
AYES-18. 

Akram HURin Bahadur, The 
Honourable Prinoe A. M. II. 

Burdon, The Honourable Mr. E. 
Charanjit Singh, The Honourable 

SardBr. 
Corbett, The Honourable Si. Geoffrey. 
DaB, The Honourable Mr. S. R. 
De, The Honourable Mr. K. C. 
Habibullah, The Honourable Khan 

Bahadur Sir Muhammad. 
Haig, The Honourable Mr. H. G. 
Hatch, The Honourable Mr. G. W. 

Latifl. The Honourable Mr. A. 
:McWatten, The Honourable Mr. A. C. 
Mill'&, The Honourable Rai Bahadur 

Pandit Sh,yam Bihari. 
Stow, The Honourable Mr. A. M. 
Srmona. The Honourable Major-

General T. H. 
Umar llayRt Khan. The HonoW'able 

ColoDeI Nawab Sir. 
Yernon, The Honourable Mr. B. A. B. 
Wacha. The Honourable Sir Dinehaw. 
Westoo, The Honourable Mr. D. 

NOE$-6. 

Aahthana. The Honourable Mr. Ram Saran Du, The HOllOW'able 
Narayan Pruad. . RBi ~adur Lala. 

Deaika Chari, The Honourable Mr. Rampal Singh, The Honourable Raja 
P. C. Sir. 

Khaparde. The Honourable Mr. G. B. Buhrawardy. The Honourable Mr. M. 
The motion was adopted. 
The Council then adjourned till Eleven of the OJook on Wednesday, C 

8th February, 1928. 




